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Dear Shri Mishra,                

This has reference to the telephonic discussions you had with me 

yesterday regarding the proposed Ib power plant. As desired, I am enclosing 

herewith a copy of my letter dated 02.09.85 along with a copy of the minutes of 

the site visit. The additional conditions as mentioned in annexure – II should be 

implemented and the department should be kept informed about the action 

taken in the matter. 

              With regards, 

     Yours faithfully   

                                                                                               Sd/- 
(G.K. Pandey) 

Sri Jaydev Mishra, 
Managing Director, 
Orissa Power Generation Corporation, 
P.O. Box no. 96, Govt. of Orissa, 
Secretariate, 
Bhubaneswar.    

   

 

 

 

 

                      

D.O. No. 14/13/83-E.W. I./I.A           Telegram: PARYAVARAN 
                      NEW DELHI 

 
Telephone: 

Telefax: W 66185 DOE IN 
 

Dr. G.K. Pandey, 
Principal Scientific Officer  

GOVERNMENT OF INDIA 
MINISTRY ENVIRONMENT & FOREST 

 
PARYAVARAN BHAWAN, C.G.O. COMPLEX 

LODHI ROAD, NEW DELHI-110003 
 

Date the 30th January, 1987 
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D.O. No. 14/13/83-EN-2 

 
Dr. G.K. Pandey 
Principal Scientific Officer. 

 

Dated 2nd September, 1985 

Sub – Ib Thermal Power Project 4x210 M.W. in Orissa. 
 

Dear Shri Rath, 

               In continuation of my letter of even no. dated 27/9/84, please find 

enclosed herewith a copy of the minutes of the site visit of the Thermal Power 

Appraisal committee to the propone Ib power plant from 19th to 22nd August, 85. 

In addition, the additional conditions as given in Annexure – II should be 

implement to keep the impact on the environment to the minimum. 

 

Encl: - As above.                                                                    Yours faithfully   

 

Sd/- 
(G.K. Pandey)      

Shri H. Rath 
Chief Engineer (Electricity) 
Office of the Chief Engineer.    
Bhubaneswar (Orissa).  
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DEPARTMENT OF ENVIRONMENT. 

Minutes of the Site Visit of the Committee to Ib Thermal Power Plant, Orissa 
from 19th To 22nd August, 1985. 

1. The Chairman, Member Secretary and three members of the Committee 

participated in the visit to the site of the proposed Ib Thermal Power Plant 

(4x210 M. W.) at Belpahar, Orissa from 19th to 22nd August, 1985. The site 

was visited on 20th. This was followed by discussions on the 21st with the 

concerned officials of the various state Departments of Forests, Irrigation, 

Coal, Orissa Power Corporation, State Pollution Control Board and the 

District Collector, Sambalpur. A list of persons who participated is appointed 

(Annexure-I). 

2. Shri S.K. Roy, Chairman of the Thermal Power Appraisal committee 

welcomed the members and the participants. He emphasised the need for 

development with minimum destruction. He further stressed on the need to 

use the best technology for power generation and prevention and control of 

environmental pollution, instead of planning for tomorrow with yesterday's 

technology, which is largely absolute already and in the face of massive 

increase in coal-based thermal power stations. 

3. He then requested Dr. M.K. Rout, Chairman, Orissa State Pollution Control 

Board to express his views about the proposed power plant. 

4. Dr. Rout mentioned that before NOC ('No Objection Certificate') was given, a 

questionnaire formulated by State Board was sent to the project authorities 

for eliciting the necessary information for examining the project from 

environmental angle. On the basis of the information furnished by the 

proponent of the Power Plant, NOC was issued subject to certain 

environmental conditions. He further mentioned that the emission and 

ambient air quality standards stipulated by the Central/State Board are 

required to be followed by the project authorities for particular matters, but 

was concerned about SO2, NOx, CO2. .  Besides, the water pollution standards 

are also to be met by the project authorities. He mentioned that there was 

one TPS without an ash pond, and his requirement that for every tree cut, 10 

have to be planted “mixed species”. 

21 561



 

5. There was general agreement on the need for proper maintenance and 

operation of electrostatic precipitators to ensure the desired efficiency. The 

training of engineers in proper maintenance and up-keep of ESP is very 

important and must be undertaken in advance by the plant authorities. There 

was also recognition that there had to be in-plant control measures, 

installation of adequate pollution control equipment and their proper 

maintenance, training of manpower and introduction of tree plantations 

appropriate species. 

6. Shri Mishra, Managing Director, Orissa Power Generation Corporation 

(OPGC) mentioned that he is in complete agreement with the observations 

made by Dr. Rout, regarding preventive and control measures to be adopted 

for keeping the impact of on the environment to the absolute minimum. He 

showed a perspective understanding of this essential design element. 

7. Shri M.S. Sastry, Director, Central Electricity Authority stressed the need of 

installation of ESPs of high efficiency, 99.5 plus and feared that the efficiency 

may be reduced due to the corrosive effect of silica particles present in coal. 

Dr. Rout informed that the project authorities have been asked to provide 

ESPs of 99.7% efficiency. Shri Sastry also said land for additional tree 

growing should be acquired at the project cost, and referred to the system of 

ash mix with overburden in the mines as at Talcher. 

8. Shri N.G. K. Murty of Himgir Rampur Colly. mentioned that the efficiency of 

ESPs may be reduced to 80% on full loading. Shri Mishra of OPGC informed 

that the ESPs would be having extra fields to meet exigencies arising due to 

overloading, poor quality of coal, operational and maintenance problems etc. 

9. Dr. Rout informed the Committee that the authorities of about 85 mines have 

been asked to put back the overburden (OB) in the abandoned mines and 

plant trees to rehabilitate the mined areas. Shri Murty mentioned that this 

has already been done in few areas and is being done as a result of a directive 

from the Government of India. The top soil is kept separately and put back 

after the coal is taken out in case of opencast mines. In response to a quarry 

from the Chairman, the Forest Department rep. said most of the trees planted 
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are eucalyptus. The Chairman suggested concentration on mixed species and 

trial of cashew plants which should do well. 

10. Prof. Dave of JN University mentioned that about 0.8 million cubic meters 

of ash per annum would be generated and as such may adversely effect the 

environment if disposed off in a haphazard manner. He suggested that the fly 

ash should be mixed with the OB and disposed off in the abandoned mines. 

Shri Sahoo, GM, Ib Valey area, WCL reacted and opined that the coal OB 

ratio is significantly high and as such the mixing of fly ash with OB will pose 

practical problems and may also be interfere with the mining activity. 

11. Shri S.K. Roy stressed the need for constructive utilization of fly ash in the 

bricks, blocks and building materials and mentioned that 20% of fly ash is 

already being utilized as building material at Neyveli. Tata Electric Co. has 

also built its offices and colony made up of fly ash bricks. He further stated 

that the brickets may also be made from the fly ash, which would be used for 

road building, as is already being done by a German plant. 

12. Dr. Rout agreed with the Observations made by Shri Roy, Chairman, and 

stressed the need of utilization of the fly ash, including its disposal in the 

abandoned mines after being mixed with the OB. 

13. The Chairman requested Shri S.S. Bohidar, Divisional Forest Officer, 

Sambalpur to express his views from the forest angle. Shri Bohidar informed 

the committee that 258 hectares of forest land have been agreed for the 

proposed plant by the Govt. of India. He further informed the committee that 

a number of plants of eucalyptus and pine trees etc., were planted in the 

area during the last several years. The Chairman suggested that there is 

need to give more emphasis on the trees grown than trees planted. The 

District Forest Officer informed the committee on enquiry made by Shri 

Sastry, of C.E.A. that the forest land to be released to the project authorities 

would be on lease basis only. Dr. C.K. Varshney of JN University mentioned 

that there is need to restrict the movement of labour to forest areas during 

the construction period to avoid illegal tree falling and emphasised that the 
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same may be checked if the supply of coal to the construction labours is 

made mandatory and provided free. 

 

14. The District collector, Shri Bhatia suggested that the Project Authorities 

should acquire additional land (private land) for compensatory afforestation. 

He also suggested that a master plan should be prepared taking into account 

the requirements of the power plant, the township alongside the fuel 

requirement. In his view additional land should be considered to 

accommodate the large number of miscellaneous establishments that 

automatically get collected around such urbanization. This would ensure 

that necessary measures could be taken to avoid illegal human settlements, 

haphazard growth of the area, illegal tree falling etc. The Forest Officer 

mentioned that significant quantity of timber would be required by the 

project authorities and the same could be supplied through the Forest 

Corporation, instead of procuring it from the open market/contractors. Shri 

Mishra agreed to prepare a master plan and work out the strategy for human 

settlement, colony township/fuel requirement etc. In collaboration with the 

District Collector. 
 

15. Apprehensions were raised about the possible adverse effect on the forests 

due to the gaseous discharge from the power plant, such as sulphur dioxide, 

oxides of nitrogen, etc. in the long run. Prof. Dave informed that about 120 

tonnes of sulphur dioxide, 225 tonnes of oxides of nitrogen etc. would be 

emitted per annum from the proposed units. The chairman pointed out that 

high stacks alone are not the solution and may not be enough to reduce its 

impact on the environment. He mentioned that the high stacks provided in 

the thermal power plants located in UK are dispersing the pollutants to fairly 

large areas, posing transboundary pollution problems. The emissions from 

the stacks of the power plants in UK have travelled even up to Sweden and 

Germany and caused significant environmental pollution problems. As such, 

there is need to provide proper space in the design for installation of FGD 

plant for future needs.  
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16. Dr. G.K. Pendey, Department of Environment, suggested that on 
environmental management plan should.be prepared by the project authorities 
bringing out clearly the preventive and pollution control measure to be adopted 
emission and ambient ait quality monitoring programme, manpower and 
training requirement, time schedule, budget etc. for which Shri Mishra agreed.   

17. Dr. Varshnay feared that if once through cooling system in adopted, it may 
have, adverse effects on the aquatic life, particularly fish/span etc., as they may 
be taken inside the condenser. The water in-take structure needs to be designed 
in such a way that no damage to aquatic life is caused. This could be done by 
providing traveling screen would prevent fishes and other aquatic animals 
getting into condensers. Shri Mishra reacted and said that travelling screens will 
provide protection to only big fishes and not to span/smaller fishes. Further, he 
informed that he is examined in the possibility of adopting closed cooling system 
instead of once through cooling system, which would not pose any problem to 
aquatic life.  

18. It was mentioned that boiler blow-down water and the supernatant water 
coming out of the ash dykes should be treated properly before being discharged. 
A separate treatment plant may be necessary.  

19. The District Collector mentioned, that about 121, families are to be 
evacuated/displaced. There is need to have a comprehensive re-settlement 
package for rehabilitation of the displaced families and at least one person in 
each family should be given employment in the proposed power plant. Sri Roy 
stressed that apart from the re-settlement of the displaced families, cultivable 
land for land acquired should be given to those who are possessing it. 

20. To a quary made by Dr. Varahney about siltation problems of the Hirakud 
Reservoir, Shri S.K. Chakravorty (of Irrigation Department) In formed the 
Committee that as par the present rate of siltation, the reservoir is likely to be 
filled up in 75 years. He added that the siltation rate is probably going up as the 
denudation of forest is taking place in the catchment areas, most of which is in 
M.P. and is further reducing the life of the reservoir.  

21. Based on the discussions and the site visit, it was decided to accord final 
clearance to the project subject to certain conditions (Annexure-II). The 
conditions to be imposed as the project authorities should be worked out by the 
Secretariate. 

22. Before concluding the meeting, Shri S.K. Roy expressed his thanks to the 
management of Western Coal Fields for extending the hospitality and making 
necessary arrangements for holding the meetings. 
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MEMBER WHO ATTENDED THE MEETING HELD ON 21.08.1985 AT IB VALLY 
AREA, WESTERN COALFIELD LIMITED 

1. Sri S.K. Roy, Charman  
2. Sri U.S. Bhatia, Collector, Sambalpur. 
3. Sri S.M. Pattnayak, Member Secretary, S.P.C.P. Board. 
4. Sri H.S. Sastry, Director, CEA, Member T.P.A. Committee, DOE. 
5. Prof. J.M. Dave, Member, T.P.A. committee, DDE., JNU, New Delhi. 
6. Prof. C.K. Varnhney, Member, T.P.A. Committee, DDE, JNU, New 

Delhi. 
7. Dr. G.K. Pandey, Principal Scientific Officer, DDE, New Delhi. 
8. Sri G.N. Dash, Executive Engineer, Main Dam Division, Burla. 
9. Sri B.K. Chakraborty, Executive Engineer, Sundargarh Imigration 

Humanity. 
10. Sri R.J. Erady, Deputy CME, Orient. 
11. Sri M.G.K. Murty, Deputy CME, Hingir, Rampur, Colly. 
12. Sri H.M. Sahu, General Manager, Ib Valley Area, WCL. 
13. Dr. M.K. Kout, Chairman, State Pollution Control Board. 
14. Sri Jayadev Mishra, Managing Director, O.P.G.C. 
15. Sri S.C. Bohidar, Divisional Forest Officer (T), Rambalpur. 
16. Sri R.H. Singh, SDO, Tharsuguda. 
17. Sri K.C. Panda, Asset Manager, Ib Thomal. 
18. Sri S.M. Sahu, Asset Manager, Ib Thermal, Belpahar. 
19. Sri B. Sahu, Asset Engineer, Talcher, Thermal. 
20. Sri D. Sahu, Asset Engineer, Burla, BPI Sub-Division-III, 

Jharsuguda. 
21. Sri S.C. Dash, Manager (O.P.G.C.), Bhubaneswar. 
22. Sri M.C. Tripathy, Manager (C), Ib Thermal Power Station, Belpahar. 
23. Sri P.C. Mishra, S.E., Electrical Project, Investigation Circle, Govt. of 

Orissa, Bhubaneswar. 
24. Sri I.C. Das, G.M., Ib Thermal Power Station, Bhubaneswar. 
25. Sri P.R. Dhal, L.A.O., Sambalpur. 
26. Sri A. Pattnaik, Asset Manager, O.P.G.C., Bhubaneswar. 
27. Sri B.K. Purohit, A.F., Sundargarh Investigation Sub-Division. 
28. Sri S.P. Labhserwar, Staff Officer (H.W.C.L.), Ib Valley. 
29. Sri V.P. Agraval, Superintendent of Mines, W.C.L., Ib Valley area. 
30. Sri B.P. Rekhani, Executive Engineer, O.S.S.B. 
31. Sri D. Sandha, Asst. Engineer, EPI, Sub-Division-III, Jharsuguda. 
32. Sri R.N. Kar, Asst. Manager, O.P.G.C., Bhubaneswar. 
33. Sri S. Bandopadhyay, Sub-Area Manager, Belpahar, Open Cast 

Mines, W.C.L., Ib Valley Area. 
34. Sri R.S. Dhami, Sub-Area, Manager, Orient Collery, M.C.L., Ib Valley 

Area. 
35. Sri K.M. Kudua, Deputy, C.B. (East), W.C.L., Ib Valley, Area. 
36. Sri D.B. Sahoo, Area Survey Officer, Ib Valley Area, W.C.L. 
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CONDITIONS TO BE IMPOSED ON IB POWER PLANT AUTHORITIES ORISSA 

1. Air Pollution 

(i) A common stack height of not less than 220 meters should be provided 

for two units of 210 M.W. Similarly for other two units, a common stack 

of 220 meters height should be provided. 

(ii) ESPS of having operational efficiency of not less than 99.7% should be 

provided and extra fields made part of the Design. The efficiency of ESPS 

should be given to the persons engaged in the operations and maintenance 

of ESPS. 

(iii) Emission and ambient air quality monitoring should be done after the 

commissioning of the units and data recorded and should not exceed the 

standards set by the Central/State and State Pollution Control Board. 

(iv) Adequate space for FGD plant should be part of the design so that they 

could installed if required at a later stage. 

(v) Dust suppression/control equipment should be installed in wagon 

tippling area, transfer points, crushers etc. 

 
2. Water Pollution 

(i) Cloud cooling system for condensers should be provided instead of once-

through, cooling system as proposed. 

(ii) Liquid effluents emanating from the different plants such as D.M Plant, 

blow down, sewage etc. should be properly treated as per the 

Central/State Board standards. 

3. Solid Waste Disposal   

(i) Fly ash and bottom ash should be collected in ash dykes/ponds and the 

supernatant water should not contain suspended matters more than 100 

ppm. Dry disposal of fly ash should also be planned including the disposal 

in abandoned mines after mixing with the OB. 

(ii) Green belt should be raised on the ash disposal areas filled by fly ash to 

check the dispersion of fly ash in the air. Additional land (private Land) 

should be acquired for compulsory afforestation. 

(iii) Efforts should be made to utilize fly ash in bricks, blocks, building 

materials etc.. 
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4. A comprehensive re-settlement package of rehabilitation of displaced 

families should be made including providing of job to at least one person per 

family, apart from giving cultivable land to those who were possessing the same. 

5. A master plan should be prepared taking into account the requirement of 

power plant, township, fuel requirement, human settlements etc. in consultation 

with District authorities.  

6. Timber required for the project should be procured through the Forest 

Corporation and not by private contractor/ dealers and the former should not 

abrogate this responsibility by contracting the supply out and adding its 

handling charge. If the corporation is not equipped to handle this themselves 

the project authorities should negotiate the best terms, price and environment-

wise with contractor by obtaining bids.   
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No. J-13011/1/93-IA-III 

तार: 
Telegram: PARYAVARAN  

NEW DELHI 

दरुभाष:  
Telephone:  
Telefax: W 66185 DOB IN 
 

  भारत सरकार  
पया[वरण एवं वन मğंालय  

GOVERNMENT OF INDIA 
MINISTRY ENVIRONMENT & FOREST 

पया[वरण भवन, सी। जी। ओ। कॉàÜलेÈस  

लोधी रोड, नई Ǒदãलȣ -110003  
PARYAVARAN BHAWAN, C.G.O. COMPLEX 

LODHI ROAD, NEW DELHI-110003 
 

Dated: 27.1.93 

To 

     Dr. V.F. Upadhyay,  

     Ministry of Environment & Forests, 

     Eastern Regional Office,  

     194, Kharavel Nagar 

     Bhubaneswar – 751001. 

 

Sir, 

      This has reference to your letter no. 101-49/92-ENV dt. 5th January, 

93 regarding clearance of Ib- Thermal Power Station, Stage–1 (4x210 

M.W.). 

A copy of the clearance letter is enclosed herewith for your information. 

 

Yours faithfully 

                                                     -Sd-                                   

(Dr. S. Bhowmik)    

Jt. Director (Scientific) 
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ANNEXURE – 4(A) 

Government of Odisha 

Department of Revenue & Excise Department 

 

      Letter no. 96/RE. 35318/R. ,         dated the 2.6.88 

From 

B.C Patnaik, 

Secretary to Government, 

To 

The Collector, 

Sambalpur/ Dhenkanal. 

 

Subj: Uniform guidelines for rehabilitation of the displaced persons/ families due to S.E.C.L Projects 

at Sambalpur and Dhenkanal districts. 

 

Sir, 

          I am directed to say that Government after careful consideration have been pleased to approve 

the following guidelines for rehabilitation of families / persons displaced due to acquisition of land for 

coal mining operation in the districts of Sambalpur and Dhenkanal. 

 

  2. A family / person shall be eligible for rehabilitation benefit if; 

                        (a) all the lands of the family have been acquired. 

                        (b) more than 1/3rd agricultural lands alongwith homestead land has been acquired. 

                        (c) only homestead land has been acquired. 

                        (d) homesteadless persons residing in the village. 

 

          This is to be ascertained through joint enquiry by a committee consisting of representative of the 

South Eastern Coal Fields Ltd. and the Government, (Collector of the District). 

  

3. A family in the aforesaid context shall include the husband and wife as the case may be and their 

un-married children but does not include a major son who has been separated from the family on or 

before the date of notification under section 4(1) of the land Acquisition Act, 1984 in respect of area 

village. He shall be treated as a separate family. 

 

      4. Employment: 

 

(a) One member from each family sustaining loss of dwelling houses, homestead land and 

agricultural land net less than 1/3rd of the total holding shall be provided with employment 

on a priority basis. 

(b) One member of each family having sustained loss of 3 acres of non-irrigated land or 2 acres 

of irrigated land shall be provided with employment on second priority. 

(c) In case families having lost only homestead land, one member from each family shall be 

provided with employment according to availability. 

(d) Besides contractors working under the S.E.C.L provide employment securing to their 

______________________of displaced families according to eligibility. S.E.C.L shall prepare a 
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list of such person to be provided with employment and supply the same to the contractors 

working them with to Collector of the District. 

(e) Rehabilitation of other displaced families shall made through self employment schemes. 

 

      5. Each displaced family shall be allotted / reclaimed Government land upto 10 dec. for 

homestead purpose free of cost. 

      6.  In the rehabilitation colonies facilities like road, street lights, school, building, health center, 

provisions of drinking water, recreation centers, ponds, tanks, play ground, veterinary centers, tree 

plantation, shopping center shall be provided according to necessity. 

 

    7. Each displaced family shall be given assistance at the costs of Rs. 2000/- for construction of 

temporary shed. 

 

    8. Expenditure in respect of para 5,6 and 7 shall be borne by the S.E.C.L. 

 

    9. If any rehabilitation package is finalized by Government of India, Department of Coal towards 

compensation in lieu of loss of earnings, it would automatically apply to the rehabilitation schemes. 

 

 

Yours Faithfully, 

-Sd- 

Secretary to Government. 

 

Memo No. 35319/R dated the 2.6.88 

        Copy forwarded to the Revenue Divisional Commission (Northern Division) Sambalpur/ irrigation 

& power department for information and necessary action. 

-Sd- 

Joint secretary to government 

 

Memo No. 35320/R dated the 2.6.88 

        Copy forwarded to the General Manager, S.E.C.L Ib valley, Jharsuguda/ Talcher for information 

and necessary action. 

-Sd- 

Joint secretary to government 

Memo No. 35321/R dated the 2.6.88 

        Copy forwarded to the General Manager, S.E.C.L Ib valley, Jharsuguda/ Talcher for information 

and necessary action. 

-Sd- 

Joint secretary to government 
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Government of India 

Irrigation and Power Department 

 

                                                    No. 2843/ I & P 

        ED 10/39 

 

Dated Bhubaneswar, the 2187/ January,89. 

From 

          Shri B.C. Patra, O.A.S (I)., 

          Deputy Secretary to Government. 

 

To, 

          The Managing Director,  

          Orissa Power Generation Corporation. 

 

Sub:  Implementation of the rehabilitation scheme in respect of Ib Thermal Power Station. 

 

Sir,  

      With reference to this Deptt. Memo no. 32259 dt. 22.7.88 on the above subject, I am directed to 

say that Revenue & Excise Deptt, have made some modifications in their letter no. 70230 dt. 8.11.88 

and no. 71 dt. 2.1.88 (copy enclosed). In the uniform guidelines framed in their letter no. 35318 dt. 

2.5.88 for rehabilitation of the displaced persons/ families due to S.E.C.L Projects in Sambalpur and 

Dhenkanal districts. 

 

     As you have confirmed the same guidelines framed for the displaced persons/ families of S.E.C.L 

Projects are also applicable to that of Ib Thermal Power Station. 

  

   You are, therefore requested to please make suitable modifications in the Rehabilitation Scheme, 

framed for the displaced persons/ families of Ib Thermal Power Station for its displacement. 

 

 

Encl: As above. 

Yours faithfully, 

-Sd- 

Deputy Secretary to Government 

Memo No. _______/I & P dated the  

        Copy forwarded to the Collector, Sambalpur for information with reference to this Deptt. Letter 

no. 3227 dt. 22.7.88. 
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Government of India 

Irrigation and Power Department 

 

 

From 

          Shri B.C. Patra, O.A.S (I)., 

          Deputy Secretary to Government. 

 

To, 

          The Collector, 

           Sambalpur. 

 

Sub: Implementation of Rehabilitation Scheme in respect of Ib Thermal Power Station. 

 

Sir,  

           I am directed to say that Revenue & Excise Department have issued a Uniform Guidelines in their 

letter no. 35318 dt. 2.6.88 for the rehabilitation of the displaced persons/ families affected by 

implementation of S.E.C.L Projects in Sambalpur and Dhenkanal district (copy enclosed). These 

guidelines are also applicable in respect of persons/ families proposed to be displaced due to 

establishment of Ib Thermal Power Station in Ib valley in Sambalpur district. 

 

           You are, therefore requested to please take necessary action for implementation of the 

rehabilitation scheme in respect of Ib Thermal Power Station. 

 

Yours faithfully, 

-Sd- 

Deputy Secretary to Government 

Memo No. _______/ dated. 

        Copy forwarded to the Revenue & Excise Department for information.  

 

-Sd- 

Deputy Secretary to Government 

 

Memo No. _32259_/ dated. 22.7.88 

        Copy forwarded to the Managing Director, Orissa Power Generation Corporation for information.  

 

-Sd- 

Deputy Secretary to Government 
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Letter No.: 70230 , Date: 08.11.88 
To:  

The Collector,  
Sambalpur / Dhenkanal 

 
 
Sub: Uniform guidelines for rehabilitation of the displaced persons/families due to S.E.C.L. projects at 
Sambalpur and Dhenkanal districts.   
 
Ref: Revenue & Excise Dept. letter No. GC(SDI)9/88–35318/R dated 2.6.88   
 
Sir, 
 
 I am directed to invite a reference to the correspondence cited above and to say that in the 
light of certain facts subsequently brought to the notice, Govt have been please to modify paragraph 
4(c) as follows. 
 

4(c)  In case of families having lost only homestead land or the total agricultural holding one 
member from each family shall be provided with employment according to availability. 
 
 

Yours faithfully, 
Sd- 

Secretary to Govt. 
 

Memo No 70231 dt 8.11.88  
  Copy forwarded to the Revenue Divisional Commissioner (Northern Division) 
Sambalpur/ Irrigation and Power Department for information and necessary action, in continuation of 
this Deptt memo No. 35319/R dt. 2.6.88. 
 

Sd- 
Addl Secretary 

 
Memo No. 70232 dt 8.11.88  

Copy forwarded to the General Manger S.E.C.L. Ib-valley Jharsuguda/Talcher for 
information and necessary action in continuation of this Deptt memo no 35320/R dt 2.6.88. 

 
Sd- 

Addl Secretary 
Memo No. 70233 dt 8.11.88 

  Copy to land acquisition Branch for information and necessary action in continuation 

of Revenue Deptt. memo no. 35321/R dt 2.6.88. 
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Memo No. 70234 dt 8.11.88  

  Copy to Special Land Acquisition Officer, S.C.C.L. Dhenkanal for information While 

preparing the list of candidates to be considered for employment facilities, he is requested to indicate 

against each the category to which that person belong. In other words in another column against each 

it should be noted as to under which category out of ‘a' 'b' or 'c' of paragraph-4 the candidate belongs. 

 Sd- 
Addl Secretary 
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True Copy 

Government of India 

Irrigation and Power Department 

 

            No. ML-1-34 ID ………………………………./ I & P 

 

From 

          Shri B.C. Patra, O.A.S (I)., 

          Deputy Secretary to Government. 

 

To,  
The Collector,  
Sambalpur 

 
 

Sub: Implementation of rehabilitation Scheme in respect or Ib Thermal Power Station. 
 
 
Sir, 
 
 I am directed to say that Revenue & Excise Department have issued a Uniform guidelines in 
their letter No. 35313 dt. 2.6.88 for the rehabilitation of the displaced person/ families affected by 
implementation of , S.E.C.L. Projects in Sambalpur/ Dhenkanal district (Copy enclosed). These 
guidelines are also applicable in respect of persons/ families proposed to be displaced due to 
establishment of Ib Thermal Power Station in Ib Valley in Sambalpur district. 
  

You are, therefore, requested to please taken necessary action for implementation of the 
rehabilitation Scheme in respect of Ib Thermal Power station. 
 

Yours faithfully, 
-Sd- 

Deputy Secretary to Government 
Memo No.____________/ Dated. 
 Copy forwarded to the Revenue & Excise Department for information. 
 
Memo No. 32259/ dated. 22.07.88 
 Copy forwarded to Manging Director, Orissa Power Generation Corporation for information.  
 

-Sd- 
Deputy Secretary to Government 
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ଅନୁମ ୋଦନ ଜ ିର ଚିଠୋ 

DRAFT FOR APPROVAL 

ସଂଖ୍ୟୋ-62285                                  Date: 6.10.89 

 

 

ବିଭୋଗ  

ପ୍ରୋମେଷ ୁ 

 
To,  

The collector, Sambalpur/ Dhenkanal  
 
 

Sub: uninform guidelines for rehabilitation of displaced persons/ families due to S.E. C.L. Projects at 
Sambalpur and Dhenkanal districts. 

 
Ref:        (i) Government letter no 71-R dt:2.1.89 

(ii) Govt Letter No. 7640-R dt: 3.2.89 
(iii) Govt Letter No. 28501-R dt:9.5.89 to the address of Collector Dhenkanal. 
(iv) ……………………………………………………………………………………….. 

 
 

Sir,  
 

I am directed to invite a reference to the subject cited above and to say that instances have 
come to the notice of Government where the oustee families have no adult members suitable for 
employment and who are dependent on other relatives. After careful consideration Government have 
been pleased to decide that where an oustee has no adult member in his family, who is suitable for 
employment, ……… his Son-in-law would be eligible for employment in accordance with paragraph-4 
of the Government letter dt. 2.1.89 cited at (i) above …………………………………………. for this Limited 
purpose, the Son-in-law of the concerned oustee would be treated as a member of his family. The 
oustee can nominate his………… son -in -law for the purpose of employment. 
 

Further, Government have also been pleased 
 
 
 
 
 
 
 

 
 

 
 
 
 
 
 

ଅନୁମ ୋଦନ ଜ ିର ଚିଠୋ 

110 650



DRAFT FOR APPROVAL 

ସଂଖ୍ୟୋ 

 

ବିଭୋଗ  

ପ୍ରୋମେଷ ୁ 

to decide that ah adopted son of an oustee would also be illegible for assistance provided that, such 

adopting has been done in accordance with law. 

Yours faithfully, 

-Sd- 

Secretary to Government. 

 

Memo No. 62286/H                                                                                                                     Date: 6.10.89 

Copy forwarded to R.D. C. …………. Sambalpur/irrigation and power Department in 

continuation of Govt. memo no. 72-R, Dt. 2.1.89 and memo no. 7641-R, Dt. 3.2.89 for information and 

necessary action. 

-Sd- 

Secretary to Government. 

Memo Lo. 62287/R, Dt. 6.10.89 

 Copy forwarded to  E. C. G. Deptt. for information and necessary action to continuation of 

Memo Nо.7644-R, Dt. 3.2.89 

-Sd- 

Secretary to Government. 

Memo No. 62288/R,        Dt. 6.10.89 

Copy to General Manager, S.A.C.L. Projects, IB valley Jharsuguda/ Talcher for information in 

continuation of Govt. Nemo No.73-R, Dt.2.1.89 and Meno No.7642-R, Dt. 3.2.89 

 

-Sd- 

Secretary to Government, 

Memo o 62289/R,     Dt. 6.10.89 

Copy to Director in charge Southeastern coalfields Ltd. Seepat  ….. P.B. No. 60, Biluspur-

195001 (UP) in continuation of Govt. Letter No. 17350-R, Dt.10.3.89 

 

Government of Orissa 
Revenue & Excise Department. 
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No. GE (Coal)-5/91 5408/R. 

Dated, Bhubaneswar the 30/1/92 
From 

Shri P.B. Das, 0.A.S. 
Under Secretary to Government. 

 
To 

The Collector, Dhenkanal. 

Sub: Clarification on Uniform Guidelines for rehabilitation of persons displaced due to acquisition of 

Land for S.E.C.L. Project. 

Ref:- Your D.0.letter No.327 dt. 27.4.91 and 583 dt.29.7.91 

Sir, 

I am directed to invite a reference to your correspondence on the subject cited above and to 

say that in your D.0. letter No.327/SECL dt.27.4.91, you have raised the following two issues in 

connection with Uniform Guidelines issued by Government for rehabilitation of the displaced 

persons/families due to acquisition of land for S.E.C.L. Projects: - 

i. Whether persons belonging to areas outside the State of Orissa/Dist. of Dhenkanal/Talcher 

Tahasil, who have purchased small patches of lands on or before publication of notification 

under section 4(1) of the L.A. Act with a view to getting employment can be considered eligible 

to get rehabilitation benefit, and 

ii. Whether a family of a major married daughter can be taken into consideration in the matter 

of rehabilitation  

2. After careful consideration of the above issues raised in your letter under reference, Govt. have 

been pleased to decide as follows:- 

i. In the matter of rehabilitation of persona losing land due to execution of S.E.C.L. Projects, a 

distinction should be made between a genuine inhabitant of the area and an outsider. A 

person may be made eligible to get a job under the existing policy only if he or his family loses 

the land which he or his family had held at least for a period of 12 years. However, in case of 

a person who, being landless, had been given Govt. land on lease, the stipulation of 12 years 

will not be applicable. 

ii. Further, in the guideline regarding rehabilitation assistance, the term family has been defined 

to include husband, wife and unmarried children. Therefore, the question of the family of a 

married daughter being eligible for employment under rehabilitation assistance does not 

arise. 

 

 

Contd...2 
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3. Besides, you are requested to make a survey regarding purchase of land in these areas by outsiders 

and furnish a report in this regard to this Deptt. early. The instructions issued in this Deptt. G.0.N. 

71/R., dt.2.1.89, 7640-R., dt.3.2.89 28501-R., dt. 9.5.89 and 62285-R.,dt. 6.10.89 are modified to the 

above extent. 

Yours faithfully. 

-Sd- 

Under Secretary to Government. 

Memo No. 5409/R, Dt. 30/1/92 

Copy forwarded to:  

1.Secretary, Board of Revenue, Orissa, Cuttack. 
2. Irrigation Deptt. 
3. Energy Department. 
4. Steel and Hines Department. 
5.Secretary to R.D.C. (ND) Sambalpur. 
6. Collector, Sambalpur for information and necessary action. 
 

                                                                                         -Sd- 
Under Secretary to Government  

Memo No. 5410/R,      Dt. 30/1/92                                               

Copy forwarded to L.A. Branch for information and necessary action. 

-Sd- 

Under Secretary to Government. 

 

SOUTH EASTERN COALFIELLO LIMITED 

Office of the Chief General Manager 
Ib Valley Area, Brajrajnagar. 

 
Ref. No. SECL:CGM:IBV:DY.GM(OC):G-42: 24198 Dt.24.02.92. 

Copy to :- 

1. The Addl. District Magistrate (Rehabilitation), P.O. Banharpali.  
2. The Zone Officer, SLCL Works, Brajrajnagar. 
4: The Planning Officer, in Valley.  
3. The Dy. Estate Manager, SECL, Ib Valley.  
5. Shri U.S. Gonela, Sr. P.O., ib Valley 
6. Sri 3.B. Bhuyan, Asst. Survey Officer Ib' Valley. 

-Sd- 
(B.N. Mishra) 

IB VALLEY AREA 
DY. GENERAL MANAGER(OC) 

IB VALLEY AREA 
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GOVERNMENT OF ORISSA 
GOVENT PLASA REVENUE AND ESTATE DEPARTMENT 

 

No. 56785/r, Dt. 24/12/93 

From: 

Shri S.K. Habala, O.A.S.  
Under Secretary to Government. 

 
To, 
 

The Collector, Angul/Sambalpur 

 

Sub: Uniform guideline for rehabilitation of the displaced porsons/families due to S.E.C.L. Project at 

Sambalpur and Dhenkanal districts, 

Sir, 

I am directed to say that Government after careful sideration have been pleased to relax the 

restriction imposed G.O., 5108 dt. 30.1.92. In connection with uniform guidelines, acquisition of land 

for mining operation in the districts of Sambalpur and Angul.  

In the aforementioned G. O. it was stipulated that a person may be made eligible to get a job under 

the existing policy only if he or his family loses the land which he or his family hold it at least for 12 

years,  Now it is decided that a person may be given employment  opportunities who held the land 

prior to the publication of notification u/s 4(1) of L.A. Act. The employment opportunities need not be 

given to the person who purchase the land after notification u/s 4(1) of the L.A. Act. The other 

stipulation in the G.O. remain unchanged. 

Yours faithfully, 

-Sd- 

Under Secretary to Government 

Memo  no. 56786/R,     Dt. 24/12/93 

Copy forwarded to the Secretary, Board of Revenue/Irrigation Deptt:/ Energy Deptt./Steel & Mines 

Deptt,/ R.D.C. (ND) Sambalpur for information and necessary action. 

-Sd- 

Under Secretary to Government 

 

Memo  no. 56787/R,     Dt. 24/12/93 

Copy forwarded to L.A. Branch for information and necessary action.  

-Sd- 

Under Secretary to Government.  
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